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5. The l,ea.rned Advocate for the Petitioner further submits that as

directed by this Honble Tribunal notices have been served upon

all the Regulatory Authorities viz., (i) Concemed lncome Tax

Authority withilt whose jurisdiction the Petitioner Comparly's

aasessments are made, (ii) Cefltra.l Govemment through the

oflice of ttre Regionat Director, West Region, Mumbai Ministry of

Corpolate Aliairs, (iii) Registrar of Companies, Mumbai and (iv)

The Oflicial Liquidator, High Court Bombay as per Rule 8 of the

Companies (Compromises, Arrangement and Amalgamations)

Rules,2016.

6. The lra'ned Advocate appearing on behalf of t].e Petitioner

CoEpany states that t}Ie Petition has been filed in consonance

with Sections 230-232 ol the Companies Act, 2013 and the

Order passed in company Scheme Application No. 64 of 2ol7 '

7. At least 10 days before the date fixed for hearing, Petitioner

Company to publish the notice of hearing of Petition in two local

oewspapers viz., "Free Press Joumal', in the English lalguage

and 'Navsha.kti", in Marathi language, both having circulatiou

in Mumbai.

V. Nallasenapathy, Member (T) B.S V Pralash Kumar' Member (J)

8. The Petitionels to file an alEdavit regarding the dilections given

by this Tribunal pertaining to advertiseElent of notice of heaiing

and do report to this Tribunal tlat the direction regardirlg the

issue of advertisement of the notice has been duly colrlplied

with.
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